
HOME DEPARTMENT 
Mantralaya, Bombay 400 032, dated the 3rd March 1982. 

No. BSA. 0 177 / 19 l(96 I)-PKS-2.411 exercise of the pwers conferred by 
sub-section (1) and clauses (a), (d) and (f) of sub-section (2) of section 19 of 
the Bombay Borstal Schools Act, 1929 (Born. XVIIX of 1929) and of all 
other powers enabling it in that behalf, the Government of .Maharashtra 
hereby makes .the following rules Further to amend the Maharashtra Borstal 
Schools Rules, 1965, the same having been published as required by sub- 
-sction (3) of the said section 19, namely :- ---.A 

. ,2 #These rules may be called the Maharashtra Borstal Sqhwls -8 xkh3 
~mendment) Rules, 1982. 

2. In the Maharashtra Borgal Schools ~ u l e s ,  1965 (hereinafter referred 
to as "the principal rules."), for rule 31, 'the lbllowing rule shall' be 
substituted, namely : - 
.I " 31: - Diet,--+) The inmate in a Borstal School shall, subject to the 

provisions of this ru)e, be provided with daily food according to the scale 
laid down in Appendix I. 1 

(2) The rules i the Maharashtra Prison (Die1 for Prisoners) Rules, 1970 
shall apply muthtis nruta17rli.v in relation to inm_ates in the Borstal School 
SO Tar as they are w t  inconsistent with the Act and these rules." 
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